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Public  importance 

[Shri Sukhdev Prasadf 
[Placed in Library.    See No. LT-4553/73 

for  (i)  and  (ii).] 
I.ANNUAL REPORT   (1971-72)     OF 

THE CENTRAL BOARD FOR WOKERS  
EDUCATION 

II. NOTIFICATIONS    UNDER    THE 
COAL  MINES  PROVIDENT     FUND 
FAMILY   PENSION   AND      BONUS 

SCHEMES ACT,  1948 
THE DEPUTY MINISTER IN THE 

MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT 
SWAMY): Sir, I beg to lay on the Table— 

I. A copy (in English and Hindi) 
of the Thirteenth Annual Report of 
the    Central    Board    for    Workers 
Education,  for the year  1971-72. 
[Placed in Library. See No. LT-•4554/73]. 

II. A copy each (in English and 
Hindi) of the following Notifica 
tions of the Ministry of Labour 
and Rehabilitation (Department of 
Labour and Employment) under 
section 7A of the Coal Mines Pro 
vident Fund, Family Pension and 
Bonus  Schemes  Act,  1948: — 

(i) Notification G.S.R. No. 501 (E), 
dated the 30th December, 1972, 
publishing the Coal Mines Bonus 
(Amendment) Scheme, 1972. 

(ii) Notification G.S.R. No. 502 (E), 
dated the 30th December, 1972, 
publishing the Andhra Pradesh Coal 
Mines Bonus (Amendment)    Scheme,   
1972. 

(iii) Notification G.S.R. No. 503 (E), 
dated the 30th Dec-amber, 1972, 
publishing the Assam Coal Mines Bonus 
(Amendment) Scheme,   1972. 

(iv) Notification G.S.R. No. 504 (E), 
dated the 30th December, 1972, 
publishing the Rajasthan Coal Mines 
Bonus (Amendment) Scheme,  1972. 
[Placed in Library.    See No. LT-

4555/73, for (i)  to  (iv)].  

CALLING ATTENTION TO A MAT 
TER   OF   URGENT    PUBLIC   IM-

PORTANCE DETECTION     OF    
SERIOUS IRREGULARITIES     IN   

THE CONSTRUCTION     OF     THE 
3AFDARJUNG      FLYOVER, NEW   

DELHI 

 
THE MINISTER OF STATE IN THE 

DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
WORKS AND HOUSING (SHRI OM 
MEHTA): Mr. Chairman, Sir M/s. Dewan 
Suraj Prakash Chopra and Sons have . . . 

 
SHRI BHUPESH GUPTA (West Bengal): 

The hon. Member knows English     very  
well. 

SHRI OM MEHTA: Sir, M/s. Dewan Suraj 
Prakash Chopra and Sons have been entrusted 
by the New Delhi Municipal Committee to 
carry out work of Construction of an 
overbridge on Mehrauli Road near Safdarjung   
Airport.      On   receipt   of 
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information on March 18, 1973, about some 
deficiencies in the execution of the work, the 
technical officers of the committee carried out 
excavation at the site and found that two piles 
of the retaining wall on the southern side of 
the bridge which were to go to a depth of 3.5 
meters according to the specification had 
actually been left at 0.57 meter. The contractor 
had claimed and received payment for the 
work relating to the construction of these piles 
as if they had been taken to the required depth 
as per specifications, which was considered to 
be a criminal offence and accordingly a report 
was lodged by the Chief Engineer, N.D.M.C. 
with the Police Station, Defence Colony on 
the night between 18th and 19th March, 1973. 
Investigations are in progress. Police have so 
far arrested Shri Suraj Prakash Chopra and his 
son of the firm of Contractors and Shri S. K. 
Tandon, Junior Engineer of the N.D.M.C. 

The N.D.M.C. has placed under suspension 
the concerned Municipal Engineer, Assistant 
Engineer and Junior Engineer. 

[Mr. Deputy Chairman in the Chair.] 
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MR. DEPUTY CHAIRMAN: I cannot 

allow you to ask any questions now. You will 
be depriving the chances of other Members 
who are to speak next. Dr. Bhai Mahavir, I 
will not entertain any questions. 

SHRI OM MEHTA :    No, Sir. 
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MR. DEPUTY CHAIRMAN : Don't make 
him react, Dr.    Mahavir. 

SHRI S A S A N K A S E K H A R  
SANYAL: (West Bengal): Sir, my friend the 
hon. Minister is trying to make the Maruti 
Company an untouchable. 

SHRI OM MEHTA:    No, no. 
SHRI SASANKARASEKHAR SANYAL: 

May I ask him whether on the 18th of March 
when the information was received,as stated 
by him in his first... 

AN HON. MEMBER: That was Holi day! 
SHRI SASANKASEKHAR 

SANYAL: On the Holi day most unholy 
function was done. It is not fact that the first 
information camp from the Maruti camp. 

MR. DEPUTY CHAIRMAN: What is that 
camp? 

SHRI SASANKASEKHAR SANYAL: 
That camp is he Maruti motor factory camp. 

MR. DEPUTY CHAIRMAN: No such 
thing as    a camp... 

SHRI SASANKASEKHAR SANYAL: 
who got the information. These things have 
not been mentioned by him. Therefore, after 
Tyagiji put his questions I thought there might 
be some real denial from the hon. Minister, 
but the hon. Minister start-ted by saying that 
he did not know what happened to Maruti. 
This is, I am telling him, what has come to us 
so that he may make an inquiry-
(Interruptions). I am giving you. This 
inefficiency and corruption in the construction 
of the bridge is a by-product of the corruption 
in the Maruti camp. 

SHRI SIT ARAM KESRI (Bihar): Why 
Maruti camp? Only you want to protect the 
corrupt contractor. Why are you talking all 
this Talk to the point.   (Interruptions) 

SHRI SASANKASEKHAR SANYAL: My 
pot-bellied friend will never succeed in 
pullings me down. Sir, Sanjay Gandhi is a 
very sacred man in 
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[SHRI     SASANKASEKHAR SANYAL] the 
Bible of the Government of India. That San 
jay Gandhi is linked up with Maruti . . . 

MR. DEPUTY CHAIRMAN: How does 
Maruti come in this? 

SHRI SASANKASEKHAR SANYAL : 
This contractor entered to downgrade the 
construction because he had purchased the 
connivance of the engineers because those 
enginers overlooked these things.   
(Interruptions) 

SHRI       GUNANAND THAKUR 
(Bihar):   Point   or   order.   (Interruptions) 

MR. DEPUTY CHAIRMAN: There is a 
point of order. 

 
MR. DEPUTY CHAIRMAN; There is a 

point of order. 
SHRI SASANKASEKHAR 

SANYAL :   What is this? 
MR. DEPUTY CHAIRMAN: Sometimes 

points of order are from this side and 
sometimes the points of order are from that 
side. 

 

SHRI SASANKASEKHAR SANYAL: That 
is what we have to understand and that is 
what I am trying to make out. Therefore we 
need the following information: 

Firstly, who is the person who gave the 
information on the 18 of March: who received 
the information and to whom the information 
was passed on? 

Secondly, an enquiry has to be made as to 
whether it is not a fact that these supervising 
engineers were asked to connive over the 
degraded construction in the bridge because 
this contractor was obliging the Maruti 
contractors at obliging rates and when some 
cross-litigation came up beween the two, on 
the 18th of March, in order to put pressure 
upon this contractor, the Marutis passed on the 
information. That is the matter to be enquired 
into. Then I demand: Why is it what the 
Engineer who gave the completion certificate 
has not been arrested for conspiracy? 
Suspension is one thing. These junior 
engineers have been arrested, some other 
persons have been arrested but why the 
engineer who has given the completion 
certificate has not been arrested, I want to 
know. 

SHRI OM MEHTA: I strongly deny all the 
insinuations made by the hon.    Member. 
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SHRI SASANKASEKHAR SANYAL: 
These are not insinuations, these are 
allegations. 

SHRI OM MEHTA: I deny all these 
allegations also because nobody from the 
Maruti Company has informed us.   I have 
already told them . . . 

SHR M. R. KRISHNA (Andhra Pradesh): 
Even if they have given the information, what 
is wrong with it?* It is not a crime that the 
Maruti people have informed the Govern-
ment. The only thing is that we will have to 
find out whether the information that has been 
given is correct or not. The Government has 
to verify this. 

SHRI OM MEHTA; They have not done it. 
We do not want to protect anybody. We want 
to make this public life quite clean. 

SHRI SASANKASEKHAR SANYAL: By 
defending the Prime Minister's son. 

SHRI OM MEHTA: There is no quesiton 
of defending anybody. You are defending the 
contractor and the engineers who have done 
the wrong. 

SHRI SITARAM KESRI: You are 
defending all of them. You are responsible for 
all this. 

SHR HARSH DEO MALAVIYA (Uttar 
Pradesh) : Sir, in any and every matter that 
comes up before the House, some, people 
have the habit of bringing in the name of 
Maruti, Sanjay Gandhi or Indira Gandhi. This 
is an attempt at character assassination of the 
Prime Minister and this is a very bad thing. 
We shall appeal to you to protect the House. 

SHRI SASANKASEKHAR SANYAL: We 
are here not to spare anybody. 

SHRI OM MEHTA : As regards the 
informer, I have already told my friend, Mr. 
Tyagi, that two persons who were the 
employees of the firm, were the informers.    
They are under 

police   protection  and   their      names are    
with    the    police.     I   do    not want  to 
reveal their names because by     revealing     
their     names     their lives might be      
endangered.    If the Chair wants I can tell him 
in confidence those names but I do not want to 
reveal the names.   The names are with  us.      
On the information given by them we went to 
the sub-contractor's house and there a     letter 
*vas found.    In  that  letter  that  sub-con-
tractor had written to the contractor that two 
piles have not been completed and that it was 
for to    complete them.    And this letter was 
the main thing on which this  criminal charge 
was based and immediately proceedings were 
started. 

SHRI DEBANANDA AMAT 
(Orissa):      Sir,  the  contractors . . . 

SHRI K. P. SUBRAMANIA MENON 
(Kerala): Sir, he has not answered one point. 
Why was not the Engineer who had given the 
completion  certificate arrested? 

SHRI OM MEHTA: He has been 
suspended. 

SHRI K. P. SUBRAMANIA MENON; 
That is the Junior Engineer. 

SHRI OM MEHTA: No, no. The 
Municipal Engineer has been suspended. 
Already a case has been registered against him 
under section 5 of the Prevention of 
Corruption Act. Already a case has been 
registered against him and the police are after 
him. It is for the police and the Home 
Ministry to arrest him. We are not shielding 
him. They are all absconding and just now I 
got the information that they are after them to 
arrest them. There is no question of our 
shielding them. 

SHRI DEBANANDA AMAT: Sir, the 
contractors and the engineers of the NDMC 
who by putting two feet foundation out of 
twenty feet founda- 
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tion for the flyover bridge and thus for 
personal gains tried to play with the lives of 
thousands of people, are criminals, posing 
danger t0 life, people and property because 
daily thousands of people will be using that 
bridge and 20 to 22 trains will be passing 
under that and they will all be in danger 
because of the mischief of the contractors and 
the engineers. They are criminals and there 
should be a public trial as I suggest. 

May I know from the hon. Minister whether 
the very contractors of the flyover bridge also 
constructed the building of the Maruti car 
factory at Faridabad and showed certain consi-
deration by charging over Rs. 8 lakhs less 
from Mr. Sanjay Gandhi, son of Mrs. Indira 
Gandhi, the Prime Minister. . . (Interruptions). 
Dont try to hoot me down like that; let me put 
my question. 

SHRI D. D. PURI (Haryana): Sir, on a 
point of order. 

It is because of the consideration shown by 
the contractors to Mr. Sanjay Gandhi that Mr. 
Sanjay Gandhi got them this contract and 
when there some objections from the former 
Chairman of the New Delhi Municipal 
Committee, Mr. Chhabra, he was 
unceremoniously dismissed for framed up 
charges. May I know from the hon. Minister 
what steps are being taken against this 
ontractor? 

MR. DEPUTY CHAIRMAN: Mr. Amat, 
please take your seat. There is a point of 
order. 

SHRI D. D. PURI: I would respectfully 
request you to rule whether all these 
references to another firm for which the 
contractor may or may not have worked or is 
working, are relevant at all to the calling 
attention who have   before us. 

SHRI O. P. TYAGI: They are relevant.   
(Interruptions). 

SHRI OM MEHTA: Sir, I have no 
information about    the     contractors' 

other activities. At present we are concerned 
with the work of this bridge. What he is doing 
or what he is not doing about about this is 
what concerns me. 

 

MR. DEPUTY CHAIRMAN: Any other 
new information you give. We have been 
hearing about this Maruti affair from every 
Member. 

SHRI CHANDRA SHEKHAR (Uttar 
Pradesh): Sir, a Daniel has come to 
judgement.   You stop this. 
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MR. DEPUTY CHAIRMAN: You will 
have to take your seat. You cannot behave 
like that in this House. He has raised point of 
order. Please take your seat now. 

SHRI SITARAM KESRI; My point of 
order is this. The Government has not 
withdrawn any case against any culprit. He 
has sugge ted that the Governmeint has 
withdrawn the case against Mr. Mody. 

MR. DEPUTY CHAIRMAN: There is no 
point of order. 

SHRI BHUPESH GUPTA; I have a point 
of order. What will be served during lunch? 

MR. DEPUTY CHAIRMAN: It is not a 
point of order. 

SHRI BHUPESH GUPTA: If this is not a 
point of order, that is also not a point of 
order. 

MR. DEPUTY CHAIRMAN: Have you 
finished your question or not? 

 

SHRI   SITARAM KESRI:     On    a point 
of order. . . . 
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SHRI BHUPESH GUPTA; Sir, we would 
like to lhave a little more facts about this case. 
I do not know as to why we should not 
welcome the action which has been taken 
againt the contractor. Now that we have got 
one contractor in jail we should be happy. But 
somehow I find it is not being welcomed. I 
have not seen the Maruti car either or its 
design or quality. But the very mention of this 
car generates too much horse power on both 
sides of the House. That is the problem. But 
leave that aside for the time being. We are not 
on that subject at the moment. May I know 
how it is that there   was  no   inspection   
during  the 

construction of this thing by the N.D.M.C. or 
certain other official agency? Do I take it, Sir, 
that after the contract is given neither the 
Government nor the local bodies should be 
interested in carrying out regular inspections 
as to whether the terms of the contract are 
being fulfilled, otherwise, we would not have 
waited till the information came from the two 
people who should be kept under police 
protection because there is danger to their life? 
That point should be clarified, and whether in 
the light of this thing the Ministry will 
consider the advisability of ensuring that 
whenever such contract is given to the private 
parties there is arrangement for regular 
inspection by competent engineers of proven 
integrity by the Government or other bodies 
who may be appointing authorities?, 

Secondly, Sir, I shoul like to know the 
value of the contract. What was the value of 
the three contracts and what are the 
antecedents of this gentleman who has been 
jailed now, who has been arrested? Was he 
given other government contracts of this type 
and whether he is still enjoying certain 
contracts which are still to be commissioned? 

In this connection I should also like to know 
from the Government whether instruction has 
been issued that all contracts given to him by 
the New Delhi Municipal authorities or by the 
Central Government and other agencies to 
which the Government's jurisdiction extends 
to these contracts should be kept in abeyance 
or suspension till proper checking has been 
made and n0 payment should be made. I 
should like to have clarification of this thing. 

Then, may I know who is the person who 
recommended him? It is not merely the 
engineer. Will you kindly enlighten of this 
gentleman's access to the authorities of the 
New Delhi Municipal Committee where he 
could get this contract? 
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SHRI OM MEHTA: Many points have 
been raised by hon'ble Bhupesh Guptaji. I am 
very thankful to him for the good word he has 
spoken that we have done something good. I 
must tell him that I have been in this 
department only for the last one month. In 
one month we have done some work. In the 
rest of the time we will do something more. 

SHRI BHUPESH GUPTA: There you are. 
Your Department is the construction 
department. It is not a Police department. 
Why are you saying that? It is somebody in 
your Department who has bungled and the 
police has come to your rescue. How have 
you done this? It is like somebody killing me 
and the police arresting that person. 

SHRI OM MEHTA: Unless we br 
ing to the notice of the police how 
will the police act? About ins 
pection, regular inspection was being 
done from time to time, many defects 
were discovered, and we had brought 
it to the notice of the contractors---------------  

SHRI BHUPESH GUPTA: Then why no 
action was taken? This is a very serious thing. 
If from time to time you were getting reports 
of the defects and you had brought it to the 
notice of the NDMC, how is it that no action 
was taken? Now this should be a subject-
matter of enquiry. I demand that this should 
be a specific case for enquiry as to who were 
responsible for sitting over whatever you 
might have sent to the New Delhi municipal 
authority. 

SHRI OM MEHTA; Actions were being 
taken. His payment was withheld. He was 
asked to rectify Vigi-defects. And unless the 
Central Vigilance Commission and the Chief 
Technical Examiner's organisation gives 
clearance, we are not going to release the 
payment to him which has been withheld. 

As far as responsibility is concerned, there 
has been laxity on the part of the engineers 
who were responsible for this work because 
they did not do the work in the way we 
expected them to do. The inspection was to be 
done by them, and they were lax in that. So 
for that reason, they have been put under 
suspension and a case has  been  registered  
against  him. 

SHRI BHUPESH GUPTA: Mr. Om 
Mehta, the accounts of those who 
are very closely connected with that 
particular   contractor      should be 
frozen. Instructions should go to the banks 
that they should not be allowed to operate 
their accounts. 

SHRI OM MEHTA: That is for the police 
to> see what action should be taken. 

SHRI BHUPESH GUPTA: What about   
the value of the contracts? 

SHRI OM MEHTA: Sir, the whole 
estimate for this bridge was Rs. 1-23 crores. 
But to this contractor, only a contract for Rs. 
56.75 lakhs was given. 

SHRI BHUPESH GUPTA: What about the 
other two? 

SHRI OM MEHTA: I have got the figures 
for only two, and for Simplex it was Rs. 
60,18,850. For the third, I do not have the 
figure, but if the hon. Member is interested, I 
can get it. 

SHRI BHUPESH GUPTA: I am not 
interested. I am interested in the contractor 
being in jail. The only point is, you find out 
who were these contractors because they have 
their lobbies. Each contractor has a lobby, has 
his knobs in the administration. Each 
contractor has bis source of influence.    
Therefore you find out. 

MR. DEPUTY CHAIRMAN: Yes, he will 
find out all about the contractors. Now, 
messages from the Lok Sabha. 


